IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI, SPECIAL BECNH (COURT - II)

Item No. 104
(IB)-642(ND)2020
New IA-4197/2021

IN THE MATTER OF:

M/s. Candy Enterprises Private limited. Applicant/Petitioner
Vs.
M/s. Funbars Hospitality Private Limited. Respondent

Under Section: 9 of IBC, 2016

Order delivered on 21.09.2021

CORAM:
SHRI. ABNI RANJAN KUMAR SINHA, SHRI. K.K. VOHRA
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT: Adv Anu Mathew of CoC Members
ORDER
New IA-4197/2021: By filing this application, the Applicant who is Authorised

Representative of the CoC has prayed to appoint Mr. Anil Tyal Registration no.
IBBI/IPA/0O01/IP/PO1118/2018-19/11818 as Resolution Professional under Section
22(3) (b) of the IBC, 2016.

Heard Ld. Counsel for the Applicant and perused the averments made in the application.
Since the DMS are not functioning, therefore, the Petition was shared by the Counsel.
Ld. Counsel for the Applicant submits that earlier IRP was replaced by Mr. Anil Tyal by
100% voting share of the Member of the CoC in the meeting of the COC held on 3
September, 2021 and so, the appointment of Mr. Anil Tyal may be approved.
Considering the submissions, since the appointment of Mr. Anil Tyal is approved by
100% voting share of the CoC, hence we hereby approve the appointment of Mr.
Anil Tyal .

With this, the present applications stands disposed off.
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